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(SHR I SHER SINGH) : I beg 10 lay on the 
Tnble-

(I) A copy of the Annual Reporl 
Hindi and English versions) of Ihe 
Indian Telephone Industries Liml· 
led, Bangalore, for Ihe year 1968-
69, along with the Audited 
Accounts and the comments of the 
Comptroller and Audllor General 
Ihereon, under sub-section (I) of 
seclion 619A of Ihe Companies ACI, 
1956. [Placed in Library. See 
N". LT· 3504/70] 

(2) (I) A copy of the Indian Tele-
graph (Flf'eenth Amendmenl, 
Rules, 1969, (Hindi and Eng-
lhh versions I published In 
Notlrication No. G.S.R. 6 in 
Gazette of India dated the 
3rd J.muary, 1970, under sub-
section (5) of Section 7 of the 
Indian Telegraph Acl, 1885. 
r Placed in Library. See 
No. LT-J505IiO] 

(Ii) A stalement (Hindi and Enll' 
IIsh versions) showing reasons 
for delay In Iylnl the above 
Notification. [Placed in 
Library, See No. LT·3l06,70] 

REPORT OF INnlANS DELEGATION 

TO 53RI> SI:ASONS OF ILC 
GENEVA 

SHRI S. C. JAMIR :  I beg to lay on 
the Table a copy of the Report of the Indian 
Government Delegation to the SJrd Sessions 
of the International Labour Conference 
held al Geneva in June, 1969. [Placed in 
Library See No LT·JS07/70j 

MASSAGE FROM RAJYA SADHA 

SECRETARY: Sir, I have 10 reporl 
the followIng m.,.a/le received from the 
Secrelary of Rajya S.bha :-

"In accordance with the provisIons of 

rull 111 of the Rules of Procedure 
and Conduci of Business in Ihe Rajya 

Sahha, I am directed to enclOie a 
copy of Ihe Architects Dill, 1970, 
which has been passed by the Rajya 
Sabha at Its sitting held CD the 7tb 
May, 197u." 

ARCHITECT BILL 

As PASSED BY RAJYA SAIIHA 

SECRETARY: Sir, Ilaa on the Table 
of the House the Archltecls Bill, 1970, ftS 
passed by R"jya Sabha, 

ELECTION TO COMMITTEE 

CENTRAL ADVIORY COMMITTEE 

FOR NATIONAL CADIT CORI'S 

THE MtNISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRJ SWARAN SINGH) : I beg 10 move 
the following :-

"That in pursuance of sub.sectlon (I) 
or Section 11 of the National Cad.t 
Corps Act. 1948, as amended by Ihe 
National Cadel Corps (Amendment) 
Act, 1952 Ihe members of Lok Sabha 
do proceed to decl, in such manner 
as the Speaker may direcl. IWO memo 
bers from among<t themselves to lerve 
as member of the Central Advisory 
Committee for the National Cadet 
Corps for a term of one year com· 
mencing from the 17th June, 19;0, 
.ubject to the other provlslon§ of the 
said Acl and Ihe Rules made there· 
under." 

MR. SPEAKER: 1 he question Is I 

"That In pursuance or sub·seclion (I) 
of Section 12 of Ihe Nallonal C,Jet 
(,.orps Acl. 1948, as amended by the 
National Cadel C.,,!'s (Amendment) 
Act, 19'2 the member! of Lok Sabh. 
do proceed to <Ieet, In sue" manner 
as the Speaker mJY direct, IWo ~  

ben from among"t ~  to 

serve as members of the Cenlral Ad. 
visory Committee for Ihe NatloDal 
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Cadet Corps for a term of one year 

commencing frum the 17th JUDe, 1970, 
subject to the other provisions of the 

said Act and the Rules made there-
under." 

The motioo WQS adopted 

MATTER UNDER RULE 377 

FACILITIES TO THE LEADER OF THE 

OPPOSITION 

SHRI MANUBHAI PATEL (Dabhol) : 
Mr. Speaker, Sir, I raise the following 
matter under Rule 377. 

For the first time In the blstory of the 
Republic of India, Leader of the Opposition 
hal been officially recognised In each of the 
two Houses of Parliament. It Is now six 
months, Sir, since you announced the 
Leader of the Opposition and the I'rime 
Minister congratulated Dr. Ram Subhag 
Singh as the Leader of the Opposition In the 
Hou!e on D(cembcr 17, 1969. 

Sir, the Institution of the Leader of the 
OPP.lsltiOD has come Into exhtence like that 
of the Leader of the House. Ours is a 
Parliamentary Democracy and we follow the 
British P.lIliamentary Practices. 

It Is In the interest of smooth aod effec-
tive functioning of Parliamentary Democracy 
that the instllu,ioo of the ~  of the 
Opposition is an as Important as the Leader 
of the H"usc. This poshlon has boen re-
cognised by the Government. 

We were hnping that the Government 
would come forward with proposals to 
supplement thoir commitment for the erfec-
tlve functloninl of the Leader of the Opposi-
tion which should now naturally from the 
announcement of the official Loader of the 
~  by yourself and agreed tn by the 
Government. It Is not for any Individual A 
or B, but ror the healthy Institution, viz., 

Opl'osillon Party and the Leader of the 
Opposition. The House will be glad to know 
that some of the States in India like U. P., 
Tamllnadu, Bihar and Gujarat have recog-
nised this Institution. 

SHRI ATAL BIHARI VAIPAYEE 
(Balrampur) : Maharashtra also. 

SHRI RANGA (Srikakulam): Orhla 
also. 

SHRI MANUBHAJ PATEL I Haryana 
did it by ordinance • 

I would therefore request that Govern-
ment should decide lateot by Ihe end of thll 
session and announce their decision in Ihis 
mailer. I would requ:st the Prime Minister 
to make clarification 00 this Issue today. 

SHRI S. M. BANERJEE (Kanpur); Sir, 
I wish to say ~  I have written to 
you. 

AN BON. MEMBER; You may allow 
Pa rty"i.e. 

SHRI CBANGALRA YA NAIDU: rOSe-

MR. SPEAER: On lour behalf he haa 
alr<ady suid. Shri Kan\\lar Lal Gupta. 
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